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INTRODUCTION 

Suo Moto, meaning "on its own motion" is an Indian legal term, 

approximately equivalent to the English term Sua Sponte. 

 The basic principle of the RTI Act is the idea that the individual 

national is a sovereign in her own particular right, and is the 

proprietor of the Government. The textbook definition of democracy 

is exemplified by the, “for the people, of the people and by the 

people”. In reality the information provided to the public is power 

given in the hands of the citizens. The most important thing that 

will be looked after by this is transparency, corruption and 

arbitrariness in the governance within an institution. 

 Certain instructions have been drawn up by the Government to 

make sure that the public departments/ministries make Suo Moto 

disclosure of information. These instructions are based on the 

suggestions of the Task Force set up by the Government for 

strengthening compliance with provisions for Suo Moto disclosure 

as under Section 4 of the RTI Act, 2005. The members of Civil 

Society, Central Government Ministries/Departments, and the State 

Governments are prominent members of this force.  

The guidelines have been based on the following points:-  

a) Suo-moto disclosure of more details under Section 4 – This 

includes detailed instructions on proactive disclosure of information 

related to public private partnerships, transfer policy and transfer 

orders, procurement, RTI applications received and their responses, 



CAG and PAC paras, citizens’ charter and Discretionary and Non – 

discretionary grants.  

b) Instructions for digital publication of active disclosure of details 

to ensure that the Government websites’ disclose the details 

completely so as to be easily available to the citizens without any 

discrepancies 

 c) Detailing of few sub-clauses of Section 4 (1)(b) of the RTI Act 

regarding publishing of information by the public authority viz “the 

procedure followed in the decision making process”, “norms set by 

the public authority for the discharge of its functions”, “the budget 

allocated to each of its agency” and “ details in respect of 

information, available to or held by it, reduced in an electronic 

form”.  

Compliance mechanism for suo-moto disclosure under the RTI Act, 

2005 includes yearly audit of proactive disclosure made by the 

Ministry/Department by a third party, examination of such audit 

report and offering advice/recommendation by the Central 

Information Commission and inclusion of compliance details in the 

annual report of the Ministry/Department. 

 Section 4 of the Right to Information Act, 2005 lays down the 

information which should be disclosed by Public Authorities on a 

Suo Moto or proactive basis. The main aim of suomoto disclosure is 

to retract all the necessary details in public domain on a proactive 



basis so that the functioning of the public authorities becomes more 

transparent and the need of filing individual RTI’s gets decreased. 

 Since the promulgation of the Act in 2005, large amount of 

information relating to functioning of the government is being put in 

public domain. However, the quality and quantity of proactive 

disclosures are being raised to the desired level. There have been 

complaints regarding the backlog of cases in the commissions but it 

is rarely taken on hand that the mere compliance by the authorities 

by providing the necessary information as mandated by the Act 

would bring a steep decrease in the number of appeals filed.  

It has been observed that information seekers face problems in 

making use of the act and the officers of the public authorities face 

problems in implementing the provisions of the act. Therefore, this 

study has been undertaken to identify the problems plaguing the 

system and suggest remedial measures so as to enable better 

access of information and uphold the spirit of the act. 

  



METHODOLOGY 

The methodology followed in conducting this research is an 

empirical methodology. A research has been conducted on the suo 

moto disclosure under section 4 of RTI Act, 2005, in respect of 

public authorities, for which second appeals are being handled in 

the Registry of Hon’ble Chief Information Commissioner, Sh. R.K. 

Mathur.  

The research is basically upon the section 4 (b) of the RTI Act, 

2005. In this, the sub clauses of section 4 (b) were categorized so as 

to understand each and every aspect of the information which 

should be disclosed by the public authorities. Details like public 

information mentioned under section 4 have to be disclosed by 

public authorities under RTI Section of their website. Basis upon 

the information been provided on the website of every public 

authority and the information mentioned in the RTI Act, 

comparison was made. Also information provided were remarked 

as: Fully met, Partially met and Not met, which is based on whether 

a public authority has provided the required information or not, or 

partially, etc.  

 

 

 

 



BASIS OF RESEARCH  

4. Obligations of public authorities.— 

(1) Every public authority shall— 

(b) publish within one hundred and twenty days from the 

enactment of this Act,— 

(i) the particulars of its organisation, functions and duties; 

(ii) the powers and duties of its officers and employees; 

(iii) the procedure followed in the decision making process, including 

channels of supervision and accountability; 

(iv) the norms set by it for the discharge of its functions; 

(v) the rules, regulations, instructions, manuals and records, held by 

it or under its control or used by its employees for discharging its 

functions; 

(vi) a statement of the categories of documents that are held by it or 

under its control; 

(vii) the particulars of any arrangement that exists for consultation 

with, or representation by, the members of the public in relation to the 

formulation of its policy or implementation thereof; 

(viii) a statement of the boards, councils, committees and other bodies 

consisting of two or more persons constituted as its part or for the 

purpose of its advice, and as to whether meetings of those boards, 

councils, committees and other bodies are open to the public, or the 

minutes of such meetings are accessible for public; 

(ix) a directory of its officers and employees; 
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(x) the monthly remuneration received by each of its officers and 

employees, including the system of compensation as provided in its 

regulations; 

(xi) the budget allocated to each of its agency, indicating the 

particulars of all plans, proposed expenditures and reports on 

disbursements made; 

(xii) the manner of execution of subsidy programmes, including the 

amounts allocated and the details of beneficiaries of such 

programmes; 

(xiii) particulars of recipients of concessions, permits or authorisations 

granted by it; 

(xiv) details in respect of the information, available to or held by it, 

reduced in an electronic form; 

(xv) the particulars of facilities available to citizens for obtaining 

information, including the working hours of a library or reading room, 

if maintained for public use; 

(xvi) the names, designations and other particulars of the Public 

Information Officers; 

(xvii) such other information as may be prescribed, and thereafter 

update these publications every year. 
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Research analysis 

 

1. President Secretariat  

 

  

 

 1.1 On the basis of Section 4 (1) (b) of the Right to Information Act, 

2005, which is based on suo moto disclosure, it has been observed 

after going through the website of President Secretariat that out of 

the information which should be disclosed, an authority is able to 

disclose information but at some stage it has disclosed information 

partially but not complete. 

  

67.50%

22.50%

10%

Remarks

Fully Met

Partially Met

Not Met



ANNEXURE  

The Norms- Fully Met: 

a) the norms set by it for the discharge of its functions; 

b) the rules, regulations, instructions, manuals and records, held 

by it or under its control or used by its employees for 

discharging its functions; 

c) a statement of the categories of documents that are held by it or 

under its control; 

d) the particulars of any arrangement that exists for consultation 

with, or representation by, the members of the public in relation 

to the formulation of its policy or implementation thereof 

e) a directory of its officers and employees; 

f) the names, designations and other particulars of the Public 

Information Officers; 

 

 The Norms- Partially Met: 

a) the powers and duties of its officers and employees; 

b) the monthly remuneration received by each of its officers and 

employees, including the system of compensation as provided in 

its regulations. 

 

  The Norms- Not Met: 

a) the particulars of facilities available to citizens for obtaining 

information, including the working hours of a library or reading 

room, if maintained for public use; 

 

 



2. Vice President Secretariat 

 

 

 

 

2.1 On the basis of Section 4 (1) (b) of the Right to Information Act, 

2005, which is based on suo moto disclosure, it has been observed 

after going through the website of Vice President Secretariat that 

out of the information which should be disclosed, an authority is 

able to disclose information but at some stage it has disclosed 

information fully, but very less percentage of information has not 

been disclosed that is based on other information. 
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15.00%

3.75%

Remarks

Fully Met

Partially Met

Not Met



ANNEXURE 

The Norms- Fully Met: 

a) the norms set by it for the discharge of its functions; 

b) the rules, regulations, instructions, manuals and records, held 

by it or under its control or used by its employees for 

discharging its functions; 

c) a statement of the categories of documents that are held by it or 

under its control; 

d) the particulars of any arrangement that exists for consultation 

with, or representation by, the members of the public in relation 

to the formulation of its policy or implementation thereof; 

e) a directory of its officers and employees; 

f) the names, designations and other particulars of the Public 

Information Officers; 

g) the monthly remuneration received by each of its officers and 

employees, including the system of compensation as provided in 

its regulations. 

 

 The Norms- Partially Met: 

a) the powers and duties of its officers and employees; 

b) the particulars of its organisation, functions and duties. 

  The Norms- Not Met: 

   a) budget allocated to the officials. 

 



3. Parliament of India: Rajya Sabha  

 

 
 

3.1 On the basis of Section 4 (1) (b) of the Right to Information Act, 

2005, which is based on suo moto disclosure, it has been observed 

after going through the website of Parliament of India: Rajya Sabha 

that out of the information which should be disclosed, an authority 

is able to disclose information but at some stage it has disclosed 

information partially but not complete. 

 

 

 

 

51.25%

35%

13.75%

Remarks

Fully Met

Partially Met

Not Met



ANNEXURE 

The Norms- Fully Met: 

a) the powers and duties of its officers and employees; 

b) the particulars of its organisation, functions and duties; 

c) a directory of its officers and employees; 

d) the names, designations and other particulars of the Public 

Information Officers; 

e) the monthly remuneration received by each of its officers and 

employees, including the system of compensation as provided in 

its regulations. 

 

 The Norms- Partially Met: 

a) the norms set by it for the discharge of its functions; 

b) the rules, regulations, instructions, manuals and records, held 

by it or under its control or used by its employees for 

discharging its functions; 

c) a statement of the categories of documents that are held by it or 

under its control. 

 

 The Norms- Not Met: 

a) the particulars of any arrangement that exists for consultation 

with, or representation by, the members of the public in relation 

to the formulation of its policy or implementation thereof. 

. 

 

  



4. Parliament of India: Lok Sabha 

 

 

 

4.1 On the basis of Section 4 (1) (b) of the Right to Information Act, 

2005, which is based on suo moto disclosure, it has been observed 

after going through the website of Parliament of India: Lok Sabha 

that out of the information which should be disclosed, an authority 

is able to disclose information but at some stage it has disclosed 

information partially but not complete. 

 

 

 

51.25%

37.50%

11.25%

Remark

Fully Met

Partially Met

Not Met



ANNEXURE 

The Norms- Fully Met: 

a) the powers and duties of its officers and employees; 

b) the particulars of its organisation, functions and duties; 

c) a directory of its officers and employees; 

d) the names, designations and other particulars of the Public 

Information Officers; 

e) the monthly remuneration received by each of its officers and 

employees, including the system of compensation as provided in 

its regulations. 

 

 The Norms- Partially Met: 

a) the norms set by it for the discharge of its functions; 

b) the rules, regulations, instructions, manuals and records, held 

by it or under its control or used by its employees for 

discharging its functions; 

c) a statement of the categories of documents that are held by it or 

under its control. 

 

 The Norms- Not Met: 

a) the particulars of any arrangement that exists for consultation 

with, or representation by, the members of the public in relation 

to the formulation of its policy or implementation thereof. 

 

  



5. Ministry of Parliamentary Affairs 

 

 
 

5.1  On the basis of Section 4 (1) (b) of the Right to Information Act, 

2005, which is based on suo moto disclosure, it has been observed 

after going through the website of Ministry of Parliamentary Affairs 

that out of the information which should be disclosed, an authority 

is unable to disclose information on following basis: 

 A) Statement of boards, councils, committees and bodies 

constituted as part of the public authority. 

 

 

 

65%

18.75%

16.25%

Remarks

Fully Met

Partially Met

Not Met



ANNEXURE 

The Norms- Fully Met: 

a) the powers and duties of its officers and employees; 

b) the particulars of its organisation, functions and duties; 

c) a directory of its officers and employees; 

d) the names, designations and other particulars of the Public 

Information Officers; 

e) the norms set by it for the discharge of its functions; 

f) the monthly remuneration received by each of its officers and 

employees, including the system of compensation as provided in 

its regulations. 

 

 The Norms- Partially Met: 

a) the particulars of any arrangement that exists for consultation 

with, or representation by, the members of the public in relation 

to the formulation of its policy or implementation thereof.; 

b) the rules, regulations, instructions, manuals and records, held 

by it or under its control or used by its employees for 

discharging its functions; 

c) a statement of the categories of documents that are held by it or 

under its control. 

The Norms- Not Met: 

a) a statement of the boards, councils, committees and other 

bodies constituted as part of public authority.  

 



6. High Court 

 

 

 

6.1  On the basis of Section 4 (1) (b) of the Right to Information Act, 

2005, which is based on suo moto disclosure, it has been observed 

after going through the website of High Court that out of the 

information which should be disclosed, an authority is unable to 

disclose information on following basis: 

 A) Statement of boards, councils, committees and bodies 

constituted as part of the public authority; 

B) Particulars for any arrangement for consultation along with or 

representation by the members of the public in relation to the 

formulation of policy or implementation thereof. 

38.75%

26.25%

35%

Remarks

Fully Met

Partially Met

Not Met



ANNEXURE 

The Norms- Fully Met: 

a) a directory of its officers and employees; 

b) the names, designations and other particulars of the Public 

Information Officers; 

c) the rules, regulations, instructions, manuals and records, held 

by it or under its control or used by its employees for 

discharging its functions; 

 

 The Norms- Partially Met: 

a) a statement of the categories of documents that are held by it or 

under its control; 

b) Procedure followed in the decision making process; 

c) Particulars of facilities available to citizens for obtaining 

information. 

 

 The Norms- Not Met: 

a) a statement of the boards, councils, committees and other bodies 

constituted as part of public authority; 

b) the particulars of any arrangement that exists for consultation 

with, or representation by, the members of the public in relation 

to the formulation of its policy or implementation thereof; 

  



7. Prime Minister Office 

 

 

 

7.1 On the basis of Section 4 (1) (b) of the Right to Information Act, 

2005, which is based on suo moto disclosure, it has been observed 

after going through the website of Prime Minister Office that out of 

the information which should be disclosed, an authority is able to 

disclose information but at some stage it has disclosed information 

partially but not complete. 

 

 

 

53.75%

30%

16.25%

Remarks

Fully Met

Partially Met

Not Met



ANNEXURE 

The Norms- Fully Met: 

a) the powers and duties of its officers and employees; 

b) the particulars of its organisation, functions and duties; 

c) a directory of its officers and employees; 

d) the names, designations and other particulars of the Public 

Information Officers; 

e) the monthly remuneration received by each of its officers and 

employees, including the system of compensation as provided in 

its regulations. 

 

 The Norms- Partially Met: 

a) the particulars of any arrangement that exists for consultation 

with, or representation by, the members of the public in relation 

to the formulation of its policy or implementation thereof; 

b) a statement of the categories of documents that are held by it or 

under its control; 

c) the norms set by it for the discharge of its functions. 

 

The Norms- Not Met: 

a) a statement of the boards, councils, committees and other 

bodies constituted as part of public authority;  

b) a statement of categories of documents. 

 

  



8. Cabinet Secretariat 

 

 

8.1 On the basis of Section 4 (1) (b) of the Right to Information Act, 

2005, which is based on suo moto disclosure, it has been observed 

after going through the website of Cabinet Secretariat that out of 

the information which should be disclosed, an authority is unable 

to disclose information in major percentage. 

  

 

 

 

 

25%

15%60%

Remarks

Fully Met

Partially Met

Not Met



ANNEXURE 

The Norms- Fully Met: 

a) a directory of its officers and employees; 

b) the names, designations and other particulars of the Public 

Information Officers; 

 

 The Norms- Partially Met: 

a) a statement of the categories of documents that are held by it or 

under its control; 

b) Procedure followed in the decision making process; 

 

 The Norms- Not Met: 

a) a statement of the boards, councils, committees and other 

bodies constituted as part of public authority; 

b) the particulars of any arrangement that exists for consultation 

with, or representation by, the members of the public in relation 

to the formulation of its policy or implementation thereof; 

c)  the rules, regulations, instructions, manuals and records, held    

by it or under its control or used by its employees for discharging 

its functions; 

 

  



9. Election Commission of India 

 

 

 

9.1 On the basis of Section 4 (1) (b) of the Right to Information Act, 

2005, which is based on suo moto disclosure, it has been observed 

after going through the website of Election Commission of India that 

out of the information which should be disclosed, an authority is 

able to disclose information but at some stage it has disclosed 

information partially but not complete. 

 

 

 

43.75%

47.50%

8.75%

Remarks

Fully Met

Partially Met

Not Met



ANNEXURE 

The Norms- Fully Met: 

a) the powers and duties of its officers and employees; 

b) the names, designations and other particulars of the Public 

Information Officers; 

c) the monthly remuneration received by each of its officers and 

employees, including the system of compensation as provided in 

its regulations. 

 

 The Norms- Partially Met: 

a) the norms set by it for the discharge of its functions; 

b) the rules, regulations, instructions, manuals and records, held 

by it or under its control or used by its employees for 

discharging its functions; 

c) a statement of the categories of documents that are held by it or 

under its control. 

d) the particulars of its organisation, functions and duties; 

e) a directory of its officers and employees; 

 

 The Norms- Not Met: 

a) the particulars of any arrangement that exists for consultation 

with, or representation by, the members of the public in relation 

to the formulation of its policy or implementation thereof. 

 

  



10. Ministry of External Affairs 

 

 

10.1  On the basis of Section 4 (1) (b) of the Right to Information 

Act, 2005, which is based on suo moto disclosure, it has been 

observed after going through the website of Ministry of External 

Affairs that out of the information which should be disclosed, an 

authority is unable to disclose information on following basis: 

A) Particulars for any arrangement for consultation along with or 

representation by the members of the public in relation to the 

formulation of policy or implementation thereof; 

B) Other Information. 

 

 

62.50%

22.50%

15%

Remarks

Fully Met

Partially Met

Fully Met



ANNEXURE 

The Norms- Fully Met: 

a) the names, designations and other particulars of the Public 

Information Officers; 

b) the rules, regulations, instructions, manuals and records, held 

by it or under its control or used by its employees for 

discharging its functions; 

c) budget allocated to each agency; 

d) Procedure followed in the decision making process; 

e) Information available in electronic form; 

f) a statement of the boards, councils, committees and other 

bodies constituted as part of public authority; 

 

 The Norms- Partially Met: 

a) a statement of the categories of documents that are held by it or 

under its control; 

b) Particulars of facilities available to citizens for obtaining 

information. 

 

 The Norms- Not Met: 

a) the particulars of any arrangement that exists for consultation 

with, or representation by, the members of the public in relation 

to the formulation of its policy or implementation thereof; 

 

  



11. Ministry of Overseas Indian Affairs 

  

 

11.1  On the basis of Section 4 (1) (b) of the Right to Information 

Act, 2005, which is based on suo moto disclosure, it has been 

observed after going through the website of Ministry of Overseas 

Indian Affairs that out of the information which should be 

disclosed, an authority is unable to disclose information on 

following basis: 

A) Particulars for any arrangement for consultation along with or 

representation by the members of the public in relation to the 

formulation of policy or implementation thereof; 

B) Other Information. 

 

62.50%

22.50%

15%

Remarks

Fully Met

Partially Met

Fully Met



ANNEXURE 

The Norms- Fully Met: 

a) the names, designations and other particulars of the Public 

Information Officers; 

b) the rules, regulations, instructions, manuals and records, held 

by it or under its control or used by its employees for 

discharging its functions; 

c) budget allocated to each agency; 

d) Procedure followed in the decision making process; 

e) Information available in electronic form; 

f) a statement of the boards, councils, committees and other 

bodies constituted as part of public authority; 

 

 The Norms- Partially Met: 

a) a statement of the categories of documents that are held by it or 

under its control; 

b) Particulars of facilities available to citizens for obtaining 

information. 

 

 The Norms- Not Met: 

a) the particulars of any arrangement that exists for consultation 

with, or representation by, the members of the public in relation 

to the formulation of its policy or implementation thereof; 

 

  



12. Department of Atomic Energy 

 

 

12.1  On the basis of Section 4 (1) (b) of the Right to Information 

Act, 2005, which is based on suo moto disclosure, it has been 

observed after going through the website of Department of Atomic 

Energy that out of the information which should be disclosed, an 

authority is unable to disclose information on following basis: 

A) Statement of boards, councils, committees and bodies 

constituted as part of the public authority; 

B) Other Information. 

 

 

50%

32.50%

17.50%

Remarks

Fully Met

Partially Met

Not Met



ANNEXURE 

The Norms- Fully Met: 

a) the powers and duties of its officers and employees; 

b) the particulars of its organisation, functions and duties; 

c) a directory of its officers and employees; 

d) the names, designations and other particulars of the Public 

Information Officers; 

e) the monthly remuneration received by each of its officers and 

employees, including the system of compensation as provided in 

its regulations. 

 

 The Norms- Partially Met: 

a) the particulars of any arrangement that exists for consultation 

with, or representation by, the members of the public in relation 

to the formulation of its policy or implementation thereof; 

b) a statement of the categories of documents that are held by it or 

under its control; 

c) the norms set by it for the discharge of its functions. 

 

The Norms- Not Met: 

a) a statement of the boards, councils, committees and other 

bodies constituted as part of public authority;  

 

 

  



13. Department of Space 

 

 

13.1  On the basis of Section 4 (1) (b) of the Right to Information 

Act, 2005, which is based on suo moto disclosure, it has been 

observed after going through the website of Department of Space 

that out of the information which should be disclosed, an authority 

is unable to disclose information on following basis: 

 A) Statement of boards, councils, committees and bodies 

constituted as part of the public authority; 

B) Particulars for any arrangement for consultation along with or 

representation by the members of the public in relation to the 

formulation of policy or implementation thereof. 

 

47.50%

27.50%

25%

Remarks

Fully Met

Partially Met

Not Met



ANNEXURE 

The Norms- Fully Met: 

a) the names, designations and other particulars of the Public 

Information Officers; 

b) the rules, regulations, instructions, manuals and records, held 

by it or under its control or used by its employees for 

discharging its functions; 

c) budget allocated to each agency; 

 

 The Norms- Partially Met: 

a) a statement of the categories of documents that are held by it or 

under its control; 

b) Particulars of facilities available to citizens for obtaining 

information. 

 

 The Norms- Not Met: 

a) the particulars of any arrangement that exists for consultation 

with, or representation by, the members of the public in relation 

to the formulation of its policy or implementation thereof; 

b) a statement of the boards, councils, committees and other 

bodies constituted as part of public authority. 

 

  



14. Planning commission (Niti Aayog) 

 

 

14.1 On the basis of Section 4 (1) (b) of the Right to Information Act, 

2005, which is based on suo moto disclosure, it has been observed 

after going through the website of Planning Commission that out of 

the information which should be disclosed, an authority is unable 

to disclose information on following basis: 

A) Manner of execution of subsidy programme. 

 

 

 

 

61.25%15%

23.75%

Remarks

Fully Met

Partially Met

Not Met



ANNEXURE 

The Norms- Fully Met: 

a) the names, designations and other particulars of the Public 

Information Officers; 

b) the rules, regulations, instructions, manuals and records, held 

by it or under its control or used by its employees for 

discharging its functions; 

c) budget allocated to each agency; 

d) Procedure followed in the decision making process; 

e) Information available in electronic form; 

 

 The Norms- Partially Met: 

a) a statement of the categories of documents that are held by it or 

under its control; 

b) Particulars of facilities available to citizens for obtaining 

information. 

 

 The Norms- Not Met: 

a) Manner of execution of subsidy programme. 

b) the particulars of any arrangement that exists for consultation 

with, or representation by, the members of the public in relation 

to the formulation of its policy or implementation thereof; 

  



15. Ministry of Communication and Information 

Technology 

 

 

15.1 On the basis of Section 4 (1) (b) of the Right to Information Act, 

2005, which is based on suo moto disclosure, it has been observed 

after going through the website of Ministry of Communication and 

Information Technology that out of the information which should be 

disclosed, an authority is unable to disclose information on 

following basis: 

A) Statement of boards, councils, committees and bodies 

constituted as part of the public authority; 

B) Particulars of recipients of concessions, permits of                         

authorizations granted by the public authority. 

60%
13.75%

26.75%

Remarks

Fully Met

Partially Met

Not Met



The Norms- Fully Met: 

a) the powers and duties of its officers and employees; 

b) the particulars of its organisation, functions and duties; 

c) a directory of its officers and employees; 

d) the names, designations and other particulars of the Public 

Information Officers; 

e) the norms set by it for the discharge of its functions; 

f) the monthly remuneration received by each of its officers and 

employees, including the system of compensation as provided in 

its regulations. 

 

 The Norms- Partially Met: 

a) the particulars of any arrangement that exists for consultation 

with, or representation by, the members of the public in relation 

to the formulation of its policy or implementation thereof.; 

b) the rules, regulations, instructions, manuals and records, held 

by it or under its control or used by its employees for 

discharging its functions; 

 

 The Norms- Not Met: 

a) a statement of the boards, councils, committees and other 

bodies constituted as part of public authority. 

b) Particulars of recipients of concessions, permit of authorizations,  

etc.  

 



16. Ministry of Petroleum and Natural Gas 

 

 

 

 

 

 

 

 

16.1   On the basis of Section 4 (1) (b) of the Right to Information 

Act, 2005, which is based on suo moto disclosure, it has been 

observed after going through the website of Ministry of Petroleum 

and Natural Gas that out of the information which should be 

disclosed, an authority is unable to disclose information on 

following basis: 

A) Particulars of recipients of concessions, permits of                         

authorizations granted by the public authority; 

B) Particulars for any arrangement for consultation along with or 

representation by the members of the public in relation to the 

formulation of policy or implementation thereof. 

  

50%

16.25%

33.75%

Remarks

Fully Met

Partially Met

Not Met



ANNEXURE 

The Norms- Fully Met: 

a) the powers and duties of its officers and employees; 

b) the particulars of its organisation, functions and duties; 

c) a directory of its officers and employees; 

d) the names, designations and other particulars of the Public 

Information Officers; 

e) the monthly remuneration received by each of its officers and 

employees, including the system of compensation as provided in 

its regulations. 

 

 The Norms- Partially Met: 

a) a statement of the categories of documents that are held by it or 

under its control; 

b) the norms set by it for the discharge of its functions. 

 

The Norms- Not Met: 

a) a statement of the boards, councils, committees and other 

bodies constituted as part of public authority;  

b) the particulars of any arrangement that exists for consultation 

with, or representation by, the members of the public in relation 

to the formulation of its policy or implementation thereof; 

c) Particulars of recipients of concessions, permit of authorizations,  

etc.  

 

 

  



S.NO. PUBLIC 

AUTHORITY 

FULLY 

MET 

PARTIALLY 

MET 

NOT MET TOTAL 

1. President 
Secretariat 

54 18 8 80 

2. Vice President 
Secretariat 

65 12 3 80 

3. Parliament of 
India: Rajya 
Sabha 

41 28 11 80 

4. Parliament of 
India: Lok Sabha 

41 30 9 80 

5. Ministry of 
Parliamentary 

Affairs 

52 15 13 80 

6. High Court 31 21 28 80 

7. Prime Minister 
Office 

43 24 13 80 

8. Cabinet 
Secretariat 

25 15 48 80 

9. Election 

Commission of 
India 

35 38 7 80 

10. Ministry of 
External Affairs 

50 18 12 80 

11. Ministry of 
Overseas Indian 
Affairs 

50 18 12 80 

12. Department of 
Atomic Energy 

40 26 14 80 

13. Department of 
Space 

38 22 20 80 

14. Planning 
Commission 

49  12 19  80 

15. Ministry of 
Communication 

& Information 
Technology 

48 11 21 80 

16. Ministry of 
Petroleum & 
Natural Gas 

40 13 27 80 

 

 



CONCLUSION 

During this period I went through many decisions passed by 

Hon’ble Chief Information Commissioner Sh. R.K. Mathur. My 

tenure at the Central Information Commission included the 

study of application of Suo-Moto disclosures of information 

under Section 4 of the Right to Information Act, 2005 by different 

public authorities and a detailed analysis of the same. It has 

been almost a decade since the inception of the RTI Act in 2005 

but even to this date there has been notable discrepancies 

spotted with various important public authorities. It remains a 

tough job before the commission to look into the lacunae of such 

non-complying authorities and take necessary action. 

The conclusions reached after the analysis are as follows: 

Upon analyzing information pertaining to different public 

departments and ministries it was observed that 50% I.e. 8 out of 

16 public authorities provide information to the public according 

to Section 4 (b) of the RTI Act but at very less stages, it provides 

information partially. Also, 25% i.e., 4 out of 16 public 

authorities provide information partially but not complete and 

other 25% i.e. again 4 out of 16 public authorities are not able to 

cope up with Section 4(b) well. 

 

 

 



 

 

 

 

 

 

 

 

!! THANK YOU !! 

 


